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ORISSA ACT 9 OF 1968

STHE ORISSA SECON])A]?(.’: EDI;};EATION (AMENDMENT)

- [Received the assent of the Governor on the 26th April 1968, first published
in an extmardmary issue of the Orissa Gazette, dated the 3rd May 1968)

AN ACT TO AMEND THE ORISSA SECONDARY EDUCATION Acr, 1953

BE it enacted by the Legislature of the State of Onssa in the
Nineteenth Year of the Republic of Iodia, as follows:—

Short title 1, This Act may be called the Orissa Secondary Educatlon
(Amendment) Act, 1968.

Amdm.nt ‘2. In section 3 of the Orissa Secondary Educatmn Act, 1953 in Orissa Ast
to ‘“9’3 (i) in clause (@) after sub-clause (ix) the followlng new sub-clause

shall be added, namely:—

“* (x) Secretary, Orissa Board of Pmnary Education, constatuted'-
by the State Government.” ;

@) in clause (b)—
(a) in' sub-clause (viif) the word “and” shall be deleted;

(4 in sub-clause (ix) the word “and” shall be added at ithe
end and after the said sub-clause the followmg new
sub-clause shall be added, namely:—

«“(x) One member representing the Orissa Board of Pru:nary
Education, constituted by the State Government.”; _

(#ii) in clause (¢) for sub-clause (i) the followmg sub-clauscs
shall be substituted, namely:—

“(if) Three. representatives of the Utkal Universit constituted Orisst Act
under the Utkal University Act, 1966, at least two of 20 of 1966.
whom shall be college teachers, to be elected by the
Senate of that University;

(#if) Two representatives of the Berhampur University constituted Orissa Aot
under the Berhampur University Act, 1966, at Jeast one 21 of (966, -
of whom shall be a college teacher, to be elected by
the Senate of that University ; and

(iv) Two representatives of the Sambalpur University consu-om Ash
tuted under the Sambalpur University Act, 1966, at least 23 of 1966
one of whom shali be a college teacher, to be elected by the
Senate of that Umversuy ind
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